
L.A./3431/07 

Cor'r., 	Iiori tbln 	r P ii Trii2cdi 

Icntble ir : L Joshi 

Vice Ch:jrar 

Judicicl i..enber 

Jeard lcrncd ndvcc-tc r Asr'ri dor I r  TI. I ishra 

for the eplicnt. As the applicrrt has not sufferd 

either in his pay or in any condition of his service 

and as the resnondent adrinistrFtjorI h s not been shown 

to be Drecluded or barred frot. oost 	hiF in the 	dicl 

ailway csita1, VF'lsad, the arplication does 

not disclose any cusc. The ar liction is disi. :ssed. 

( P H Trvccli ) 
V!00 Chj -;.an 

Jul iciaJAcjhc'r 


